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HOUSE OF THE PEOPLE (2) Business Loans:

(i) Rural—Up to Rs. 500/-.
Wednesday, 29th Apnil, 1953 . .
eanescoy, P (li) Urban—Up to Rs. 750/-

by the District authorfties,
Above Rs. 750/- and up to

The House met at a Quarter Past
- lock Rs. 3,000/- by Refugee Busi-
e ) nessmen's Rehabilitation
[MR. DEPUTY-SPEAKER in the Chair] Board.
ORAL ANSWERS TO QUESTIONS (8) Agricultural Loans:
Up to Rs. 1,150/-,
LoANs TO DISPLACED FAMILIES (c) Al' inmates of camps are eligible
for rehabilitation benefits, whereas in
*1685. Shri S, C. Samanta: (a) the cases of vutsiders requiring rehabi-
Will the Minister of Rehabili- litation benefits, individual cases are
_ tation be pleased to state the various considered on their merits.
" ways in which the sum of Rs. 2:7 _
crores, given to West Bengal for re- (d) About 31.000 families.
habilitation work, is to be spent? Shri S. C, Samanta: May I know
(b) What is the extent of loan to whether the displaced persons in these
be given to each displaced family in three districts are entitled to have
the three districts specified [or the business loans from the Rehabilitation
grants? Finance Administration or from the
" Pr— West Bengal Government?
c¢) What is the me of selection
of (famules to be given the grants or Shri A. P. Jain: From both.
loans? hBlg’l 8. C. Smntta: ﬂlivtay I know
(d) How many families in all are r’ etner any more familles are con-
lemplated to be settled in other dis-
likely to be benefited by the grant? tricts of West Bengal?
The Minister of Rehabilitation (Shri Sh } .
A. P. Jain): (a) The loan of Rs. 27 sn:: 4;- : -;::“:?s. b et
crores sanctioned to the Governmen that the cost of land that is acquired

of West Bengal was intended for the
distribution of housing, businesg and for these disp'aced persons is high

agricultural loans to tke displaced gng sod!.'he rehabilitation work is being
persons living in or outside camps in cayeLs
the districts of Burdwan, Nadia and Shri A. P. Jain: Certain relaxations
24-Parganas. have been made recently,
(b) The maxima are as fullows:— hsm.l T, xi‘ Ch‘b::huﬂ: M;y It knt;,w
; . whether it has n brought o the
(1) Housing Loans: notice of Govemmen; that thel housli’nz
i al— to Rs. 500/-. loans’ granted to refugees in urban
(i) Rur et / areas have not enabled them to com-
(ii) Urban—Up to Rs. J.250/- plete their houses, and has it been re-
without any rontribution by presented to the hon. Minister that if
loanees to the cost of houses. a little more grant could be sanc-
Above Rs. 1,250 and up to Rs. 5,000 tioned then these houses could be
provided loanees bear a pre- completed?
scribed propurtion of the cost Shri A. P. Jain: We have stretched
of the houses. our purse to the maximum. There
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have been some cases in which the
houses could not be constructed, but
in 95 per cent. of the cases the cons-
tructions could not be completed be-
cause the refugee did not contribute
his share of the contribution.

Shri T. K. Chaudhuri: Was there
any condition precedent for the re-
fugees contributing any share In res-
pect of urban houses?

Shri A. P, Jain: So far as urban
housing loans up to Rs. 1,250 are con-
cerned no such coundition existed.
where it exceeded Rs. 1,250 and went
up to Rs, 5,000 the refugee had to con-
tribute 25 per cent.

Shri Krishnacharya Joshi: May I
know whether any interest is charged
on this?

Shri A, P. Jain: Yes. interest 1s
charged.

Shri Gidwanl: What are the terms
of the loans, when will they have to
be returned and what will be the rate
of interest?

Mr. Deputy-Speaker: Are there no
announcements issued about these?

Shri A. P. Jain: A number of an-
nouncements have been issued. they
are all mentioned in the report. and
;l;‘a.ny questions have been asked on

is.

Shri Thanu Pillal: May 1 know
whether the sum of Rs. 2'7T crores
given to West Bengal is by way of
grant or loan?

Shri A P, Jain: Loan.

Shri B. K. Das: Are these loans,
house building loans and business
loans, given in one instalment or in
more than one instalment?

Shri A. P. Jain: House building
loans are generally given in two ins-
talments. Businesg loans are given in
one instalment.

COMPENSATION FOR DISPLACED PERSONS

*1686, Shri Bahadur Singh: Will
the Minister of Rehabilitation be
pleased to state whether any de-
cision has been taken by the Gov-
ernment of India with regard to the
rate of compensation to be paid to
the displaced persons from Waest
Pakistan in respect of their proper-
ties left behind in that country?

The Minister of Rebabilitation (Shri
A. P. Jain): The matter is under the
consideration of the Government and
a decision ig likely to be reached svon.

Shri Bahadur Singh: How long
would it take for the Government to
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come to a decision with regard to
this problem?

Shri A. P. Jain: The Sub-Com-
mittee has flnished itg proceedings
and now it will go to the Cabinet.

Shri Bahadur Singh: What are the
reasons for this delay?

Shri A. P. Jain: I don’t accept that
there has been any delay.

Shri Gidwani: Has the attention of
Government been drawn to a report
published in a section of the press
this morning that the Cabinet Com-
mittee yesterday came to no decision
regarding the compensation scheme
as the Finance Ministry was not
agreeable to any contribution from
the Government to the cuompensation
pool?

Shey A. P. Jain: Government very
seriously deprecates all these specu-
latory reports.

Sardar Hukam S8ingh: May I know
whether the evacuee proverty has
been assessed and verified and if so,
what is the amount of verification
reached?

Shri A. P. Jain: The value of the
evacuee property hag been assessed.
The figures wi'l be given at the ap-
propriate time.

Shri Gidwani: Do I understand
that there is no truth in this report?

U odsSymd | O pRadke
grty Sl Sh shggunty Sy
e G D ks (i UYye)
Ol gyl K pmdy Bl - S RpaS
Py @i it SaphaaS Bygay Al 5y
S a @b oo il Wl -
A& Ui ot i (] ey
Lo &yS s wly UJ,S &8,
[The Minister of Education and
Natural Resources and Sciemtific Re-
search (Maulang Asad): The Cabinet
set up a sub-Committee, After hold-
ing its meetings, it is now sending
its report to the Cabinet. It is clear
that at this stage

not in a position to say anything
deflnite.]

PAKISTAN SBCURITIES

*1687. Sardar Hukam Singh: (a)
Will the Minister of Finance be
pleased to state whether there is
any estimate of the value of Pakistan
Securities and shares held by Indian
citizens on the 27th February, 1951
and the 31st December, 1952?

Government are .





